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Counselior and the Chief Minister and
finalised in consultation with the Gov-
ernment of India. 1In important mat-
ters it will be open to the Counsellor
to ask for a reference being made to
the Government of India in the event
of a difference of opinion.

Shri Hukam Singh: May I know how
many occasions there were when the
Counsellor made a reference to the
Government of India in the States
Ministry due to a difference of opinion
between the Counsellor and the poular
Ministry of P.EP.S.U.?

Dr. Katju: I cannot give statistics
relating to the past years.

Shri Hukam Singh: I only want
statistics about the P.E.P.S.U. Ministry
after the popular Ministry had been set
up within the last two months.

Dr. Katju: There may have been one
or two occasions.

Shri A. M. Thomas: What are the
States in which Counsellors have been
appointed?

Dr. Katju: B Class States.

Shri A. M. Thomas: All the B Clas$
States?

Dr. Katja: Counsellors have been
appointed in B Class States. In some,
they have not yet been appointed and
in others they have been.

Shri A..M. Thomas: Sir, I wish to
have a definite answer. What are the
States in which Counsellors have been
appointed?

Dr. Katju: Counsellors have been ap-
pointed in  Saurashtra; —Rajasthan;
Madhya Bharat—the gentleman who
was appointed has gone on leave—;
and in Hyderabad. There has not
been anyone so far in Travancore-
Cochin. -~ g

' Shri P. T. Chacko: May I know whe-
ther any State is exempted from the
operation of Article 371?

Dr. Katju: Mysore.

~ Shri P. T. Chacko:'May, I know whe--
ther any other State applied for exem-
ption? R -

Dr. Katju: It is difficult to answer
that question with a “Yes” or “No”.
Some discussions are going on.

Shri N. S. Nair: May I know whe-
ther the -Government is prepared to
fulfil the undertaking given on the
floor of the -House' during the time of
framing the Constitution regarding
Travancore-Cochin in regard to its
exemption from Article 3717

Dr. Katju! I am not aware of any
particular undertaking of that type.

~
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Dr. Jaisoorya: Are the requests of
these Counsellors like those of the old
British Residents, equivalent to com-
mands?

Dr. Katju: Not at all.

Dr. Jaisoorya: Is it a fact that the
Director-General of Police and the
Chief Secretary cannot be appointed
without the consent of the Counsellor
and the States Ministry?

Dr. Katju: That may have been so
in the past. We propose to revise the
whole procedure and the whole pro-
cedure is under consideration.

Shri Velayudhan: May I know whe-
ther there was any proposal to appoint
a Counsellor in the State from which
I come. and whether it was dropped
because of the agitation?

Mr. Speaker: Order, order. It need
not be replied to.

Shri ‘Radhelal Vyas: May I know
whether any of the States in which
Counsellors have been appointed have
requested the Government of India to
exempt them from the operation of
Article 371?

Dr. Katju: I have already ventured
to say that there are numerous re-
quests, but request-making is one thing
and discussion is quite another.

B.C.G. VACCINATION SCHEME

*38. Dr. Ram Subhag Singh: Will
the Minister of Health be pleased to
state the names of the States, where
B.C.G. vaccination scheme is being

carried out?

The Minister of Health (Rajkumari
Amrit Kaur): B. C. G. vaccination is
being carried out in all the States
except Coorg, Bilaspur, Tripura and
the Andamans. In the former three
States also the programme is expected
to start shortly.

Dr. Ram Subhag Singh: May I know
the approximate number 'of persons
who have been given B.C.G. vaccina-
tion so far?

Rajkumari Amrit Kaur: I think in
the neighbourhood of 24 millions.
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[Seth "Govind Das: Does the Gov-
ernment receive in this connection any

report from each State and if so, after
how many months.]
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[Rajkumari Amrit Kaur: Reports I
do receive but it is difficult for me to
say after how many months they are
received The number of persons who
are given B. C. G. Vaccina:ion is made
known from the places where they are
vaccinated. We also follow up where-
ever we can.]

Shri B. Das: Is it necessary that the
hon. Minister also should reply in
Hindi when she speaks English so well?

Mr. Speaker: I think the choice is
hers, and besides, it is better that the
use of Hindi is extended more and
more. After all, Members have to
learn Hindi which is the State language
now. -

EMERGENCY CHILDREN’S AIip Funp

*39. Shri Velayndhan: (a) Wil
the Minister of Health be pleased to
state how much progress had been
made by the Emergency Children’s
Aid Fund in India in the year 1951?

(b) How many children were fed
with milk in 1851?

(c) What is the total amount spent
indiw,sl for feeding the chiluren in
ndia?

The Minister of Health (Rajkumari
Amrit Kaur): (a) There is no Emer-
gency Children’s Aid Fund in India.
Presumably the hon. Member is refer-
ring to the health programmes initiated
in this country with the help of the
United Nations International Children’s
Emergency Fund. A statement giving
particulars of UN.IL.C.EF. programmes
in India is placed on the Table of the
House, [See Appendix I, annexure
No. 12.]

(b) Milk was received for disiribu-
tion between July 1950 and December
1951. The total number of feeds given
with this milk amounted to about 11:24
miliions.

(c) The total amount of milk used
on the feeding of children was 88
million pounds. The total cost of this
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milk to UNIC.EF. was $184,230. The
cost of #ransportation, storage gnd dis-
tribution was met by the State Gov-
ernments to whom the milk was zllot-
ted. Particulars of expenditure in-
curred in this connection by the State
Governments are not available.

Shri Velayudhan: May I krow. Sir,
whether the Government of India con-
tribute anything for this Fund?

Rajkumari Amrit Kaur: We do not
contribute anything to any particular
fund; but we do make a contribution
to the UN.I.C.EF. as an organisation.

Shri Velayudhan: May 1 know, Sir,
whether any poriion from this is uti-
lised for the benefit of children of.
labourers in the factories?

Rajkumari Amrit Kaur: Yes
Children of factory labourers are fed.

_Shri Dhulekar: Is UN.L.C.EF. supply
distributed on poulation basis or on
any other basis to different” States?

Rajkumari Amrit Kaur: We make
the distribution according to- the
demands from the States. 1 do not
think it is done on the basis of popula-
tion. Very often where there is dis-
tress in areas. for instance, like Bihar,
Assam and Rayalaseema in Madras,
we naturally send all that we have.

Shri Dhulekar: May I know how
much money is distributed to ecach
State?

Rajkumari Amrit Kaur: Money is
not given; milk is given. The informa-
tion that-the hon. Member wants is in
the statement appended to the answer.
If he wants any more information, I
shall be glad to supply it.

Shri Velayudhan: May I know whe-
ther Government have received any
report regarding the misuse of this
‘milk supply by certain States?

Rajkumari Amrit Kaur: Not only
have we not received any report re-
garding its misuse; but we have receiv-
ed letters of gratitude for the milk that
is being distributed.

Shri Sarangadbar Das: May I know,.
Sir, if this is powdered milk imported
from America or fresh milk supplied
from cows here?

Rajkumari Amrit Kaar: This milk
comes from America; it could only be
powdered

Shri Sarangadhar Das: May I know
if the quality of the powdered article
is as good as fresh milk, or it is in-
ferior?





